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MOTION FOR ADJOURNMENT

Alleged Threat of Sthiki by Delhi 
State Teachers’ Association

Mr. Speaker: I have received notice 
of two adjournment motions regard­
ing the explosive situation created by 
the decision of the Delhi State Tea­
chers Association to prepare for a 
strike due to non-fulfilment of their 
demands by Government, Another 
similar to that failure of the Govern­
ment of India in the Ministry of 
Education and Scientific Research to 
meet the demands of 15,000 school 
teachers, causing great hardships to 
the teachers, students and the com­
munity at Urge. Has any strike 
notice been given or has the strike 
started? What is the situation?

The Minister of State in the Minis­
try of Education and Scientific Re­
search (Dr. K. L. ShrimaU): No. 
atnke notice has been received by the 
Government. Representatives of the 
Delhi Teachers Association met me a 
few days ago. They have submitted 
lome demands to the Government 
some months back. Some at the de­
mands have been accepted by the 
Government Some are still under 
consideration and some could not be 
accepted. I  have not received any

strike notice. I have only seen some 
reports in the press. I do not think 
it would be proper to have a discus­
sion on this subject

Shri Hem Banu (Gauhati): The
hon. Minister has said that he has 
not received any strike notice. That 
is a fact This is also a fact that 
15,000 school teachers in the Delhi 
State are making serious charges 
against the Government of non-ful­
filment of a legitimate demand on 
their part to the institution of a tri­
bunal in order to enquire into their 
grievances. They have made an­
other very serious allegation against 
the Government that the Government 
on the other hand, are instituting a 
wave of repression against the tea­
chers. Now, they have distributed 
forms to the 15,000 teachers and they 
are preparing for the final onslaught 
that is coming m the shape of a strike. 
That is why I want this to be taken 
up. It is a very serious matter.

M r. Speaker: I am afraid any dis­
cussion at this stage may encourage 
their stnke. Now, they have not 
given any stnke notice. Negotia­
tions are going on. It will be very 
difficult for any employers or emplo­
yees if we go on asking even when 
negotiations are there. We must 
allow them to settle between them­
selves unless it becomes very serious 
unless some serious trouble arises: 
not that it is to be invited. I  am 
not called upon to given my consent 
to the adjournment motions.

PAPERS LAID ON THE TABLE

ConaxcnoN or Reply to Ukstahhd 
Question No. 428.

The Minister of Transport and Com­
munications (Shri Lai Bahadur 
Shastri): I beg to lay on the Table 
a copy of the statement correcting 
the reply given on the 1st August,
1957 to Unstarred Question No. 428 
regarding imports and exports through 
Madras and pombay ports.




